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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
3 New Delhi, the 19th May, 2015

G.S.R 412(E).—Whereas, the draft rules further to amend the Central Motor Vehicles Rules, 1989 were
published, as required under sub-section (1) of section 212 of the Motor Vehicles Act, 1988 (59 of 1988), vide
notification of the Government of India in the Ministry of Road Transport and Highways number G.S.R. 882(E), dated
the 10th December, 2014, in the Gazette of India, Extraordinary, Part II, Section (3), Sub-section (i), inviting objections
and suggestions from all persons likely to be affected thereby before the expiry of the period of thirty days from the date
of which copies of the Gazette containing the said notification were made available to the public;

And whereas, copies of the said Gazette notification were made available to the public on 10th Décember, 2014;

And whereas, the objections and suggestions received from the public in respect of the said draft rules have
been considered by the Central Government;

Now, therefore, in exercise of the powers conferred by section 110 of the Motor Vehicles Act, 1988 (59 of
1988), the Central Government hereby makes the following rules further to amend the Central Motor Vehicles Rules,
1989, namely:- ‘

1. (1) These rules may be called the Central Motor Vehicles (Seventh Amendment) Rules, 2015.
(2) These rules shall come into force on the date of their final publication in the Official Gazette.

2. In Central Motor Vehicle Rules, 1989 (hereinafter referred as the principal rules) after rule 1 15D, the following
rule shall be inserted namely:—

“115E. Mass emission standards for ﬂex-fuel ethanol (E85) and ethanol (ED95) vehicles.—

(1) The newly manufactured gasoline vehicles fitted with spark ignition engine compatible to run on gasoline
or a mixture of gasoline and ethanol up to eighty-five percent ethanol blend (E85) (hereinafter referred to
as flex-fuel ethanol vehicle), shall be type approved as per prevailing gasoline emission norms.

(2) The newly manufactured ethanol vehicle with Gross Vehicle Weight above 3.5 tonnes compatible to run on
ethanol fuel (ED95), shall be type approved as per prevailing diesel emission norms, as applicable for that
category.

(3) The compatibility of vehicle to level of ethanol blend of E85 or ED95 shall be defined by the vehicle
manufacturer and the same shall be displayed on vehicle by putting a clearly visible sticker.
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(4) Test requirements for the type approval and extension for different classes of vehicles are specified -in’
Table 1, Table 2 and Table 3 below, respectively:

Table 1
- Test requirements for type approval and extension

for four wheeled vehicles with Gross Vehicle Weight less than or equal to 3,500 kg

S. No. v Test Flex-fuel ethanol vehicle
1. Gaseous pollutants (Type I test) On both gasoline and E85 fuel
2. Idle and high idle emission ( Type II test) On both gasoline and E85 fuel
3. Crank case emission (Type III) Only on gasoline fuel
4, Evaporative emissions (Type 1V) Only on gasoline fuel
5. Durability (Type V), if opted for, instead of Only on gasoline fuel
fixed deterioration factor '
6 On-board diagnostics (OBD II) On both gasoline and E85 fuel
Table 2 »
Test requirements for type approval and extension
for two or three wheeled vehicles
S. No. Test Flex-fuel ethanol vehicle
1. Gaseous pollutants (Type I test) On both gasoline and E85 fuel
2. Idle and emission ( Type I test) On both gasoline and E85 fuel
3. Crankcase emission (Type I1I) ' Only on gasoline fuel
4, Evaporativé emissions (Type IV) | Only on gasoline fuel
5. Durability (Type V), if opted for, instead of Only on gasoline fuel
fixed deterioration factor

Table 3
Test requirements for type approval and extension

for four wheeled vehicles with Gross Vehicle Weight greater than 3,500 kg

S. No. Test - Applicability
1. Gaseous pollutants ' Test on ED95 fuel (as per prevailing emission
norms BSIII or BIV)
2. Free acceleration smoke " Teston ED95
3. Durability, if opted for, instead of Test on ED95
fixed deterioration factor ‘ :
4 On-board diagnostics (OBD) Test on ED95
Notes:-

(i)  Mass emission tests shall be carried out as per MoRTH/CMVR/TAP-115/116 Issue 4 and its subsequent
issues or amendments, as applicable and suitable updation of the ratios of gas component densities to exhaust
gas density, hydrogen-carbon-oxygen ratio and fuel consumption formula shall be done in type approval
procedure. -
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